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The 27" October 2016
G.S.R. 06 dated the 31" October 2016—In exercise of the powers conferred by
proviso to Article 309 of The Constitution of India, the Governor Of Bihar is pleased to
make the following rules to regulate the recruitment and service condition in the Bihar
Sugarcane Service :-

Rules
Part-1
1. Short title, extent and commencement-

(1) These Rules may be called the Bihar Sugarcane Service
(Recruitment and Service-Conditions) Rules, 2016.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. Definitions- In these Rules, unless, otherwise required in the subject or context :-

1.  “Commission” means the Bihar Public Service
Commission;

. “Government” means The State Government of Bihar;

iii. “Member of the Service” means such person whose appointment has been
made basically or temporarily to the post of this service under the provisions
of these Rules and it includes also the persons already appointed regularly to
any post mentioned in rule 4.

iv. “Service” means The Bihar Sugarcane Service;

v. “Committee” means the Central Examination Committee (Revenue Board)
constituted by the Government.

vi. “Examination” means the Departmental Examination conducted according
to Rule 15;

vii. “Department” means the Department of Sugarcane Industry;

viii. “Appointing Authority” means the State Government;

3. Status- The Bihar Sugarcane service will be gazetted service.
4. Constitution of the Cadre—
i. Constitution of the Cadre- The following will be the Ladder of post in
higher order from basic category of this service.

S. No. Name of post
1. Cane Officer/Special Cane Officer (post of basic
category)
2. Assistant Cane Commissioner
3. Deputy Cane Commissioner
4. Joint Cane Commissioner
5. Additional Cane Commissioner

ii. Strength of the Post- The State Government may determine the number of
post of strength, including already sanctioned post of strength, from time to
time as per necessity.

iii. Pay Scale- Pay Scale of the posts of this service will be the same as may be
sanctioned by the State Government from time to time.

iv. Post- Status- Officers of Cane Service already appointed before the coming
in to force of these Rules will be governed by these Rules with their
previous status.



6 f9eR I6lc (3IYURT), 31 3@ 2016

Part-2
Recruitment
5. Sources of Recruitment— Appointment of officers will be made in this
Service-

a. Posts of basic category will filled up by direct recruitment on the basis of the
Joint Competitive Examination taken by the Bihar Public Service
Commission according to the rules of part-3 of these Rules.

b. Appointment to the remaining higher posts will be made by promotion from
basic category as per the rules of part-4 of these Rules.

6. Determination of Vacancies-

i. The Government will determine the number of vacant post to be filled up by
direct recruitment for each Calendar year under the provisions of these Rules.

ii. Post of Additional Cane Commissioner, Joint Cane Commissioner, Deputy
Cane Commissioner and Assistant Cane Commissioner will be filled up by
promotion under the promotion policy determined by the Government.

Part-3
Direct-Recruitment

7. Communication of vacancies to the Commission- Vacancies according to the
admissibility of different categories will be communicated to the commission after roaster
approval with the Competent Authority according to the number of vacancies to be filled up
by basic recruitment as specified service in Rule-6 and determined reservation policy. The
commission will send recommendation for appointment of successful candidates after
holding joint competitive examination.

8. Educational Qualifications- It will be essential to be Graduate in any faculty
from any recognised University as educational qualification of the candidates. Age-limit and
other qualifications will be same as are determined by the State Government for the Joint
Competitive Examination through Bihar Public Service Commission.

9. Appointment in the service- Such candidates whose name has been recommend
by the Commission under Rule-7 will be appointed by the Government according to the
order of merit list of the Commission.

10. Training- Training will be for one year after the appointment. The appointed
officers will get training of three months in the Bihar Public Administration and Training
Institute, Patna, three months in field offices and headquarter and six months in S.R.1. Pusa /
LLS.R. Lucknow and N.S.I. Kanpur or in other recognised Institutes. For the period of
training, payment of their pay etc. will made by the Headquarter.

11. Promotion- Selection for the appointment by promotion to the posts of different
categories of this service will be decided under the standard conditions of promotion
determined by the State Government, amongst the qualified persons of promotion under
these Rules.

12. The post of Additional Cane Commissioner, Joint Cane Commissioner, Deputy
Cane Commissioner and Assistant Cane Commissioner will be of the Departmental
Promotion. Eligibility of the candidates for promotion will be considered in view of their
cadre seniority. ‘KALAWADHI’ for promotion to these posts will be the same as it will be
determined by the State Government.

13. Departmental promotion committee constituted for the promotion of the officers
will make recommendation which will be as follows: -

1. Development Commissioner, Bihar Patna- Chairman.
2. Principal Secretary/Secretary- Department
of Sugar Cane Industry. Member.
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Cane Commissioner- Member Secretary.
4. An officer of SC/ST who will not below

the rank of Joint Secretary nominated

by The General Administration Department

as per necessity Member.
5. An officer of Minority Community

nominated by the Department. Member.
6. An officer not below the rank of Joint Secretary

of The General Administration Department Member.

Provided that Departmental Promotion Committee will be headed by the

Commission for the promotion to the highest posts of the service.
Part-4
Conditions of the Service

14. Seniority List- Determination of seniority in Basic Category will be made
according to the merit list recommended by the commission.

15. Probation Period- (a) All appointments will be made as basic post (Cane
Officer) for two years on probation.

(b) In probation period, it will required from each of officers to pass in the
Departmental Examination as specified in Rule -16.

(c) If the work and conduct of any officer is not found satisfactory during the
probation period, he may be removed from the post or his probation period may be extended
if the Government thinks so.

(d) On Completion of the probation period, the officer will be confirmed provided
that he has passed the Departmental Examination and his annual secret remarks are
satisfactory.

(e) Confirmation on the basic post only will be essential. Confirmation will not be
required on the promotional posts.

16. Departmental Examination- (a)It will be necessary for each officer appointed
to the post of Cane Officer to pass the Departmental Examination before confirmation
according to the standards referred in Rule — 19 of these Rules.

(b) Officers of the basic category (Cane Officer) will not be deemed to be
qualified for promotion unless they have passed in all the subjects of the Departmental
Examination as per referred standard.

(c) The officers appointed to the basic post of this service on the date of publication
of these Rules or thereafter, cannot get his second increment within the probation period
unless they have finally passed in all the subjects of the Departmental Examination.
Financial benefit of increment will be admissible from the date of passing of the
Departmental Examination but notional pay increment may be given for the withholding
periods.

17. Exemption from the Departmental Examination to any employee may be in
conformity with the provisions made by the State Government.

18. Conduct of the Departmental Examination, subjects, Syllabus etc.-

(1) Departmental Examination will be conducted by the Central Examination
Committee (Revenue Board).
(i) Regulation relating to the examination will be fixed by the committee.

19. Criterion of the Departmental Examination-

1. There will be following two papers of the examination-

(a) First paper (without books)- Laws relating to sugar industries details of
which are in Appendix-1
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(b) Second paper (with books)- (i) Evidence Act and Revenue Taxes, Details of
which are in Appendix -2(i) and (ii) Subject of Account part-I and part-II are
mentioned in Apperdix-2(i1).

2. It will be essential to pass with higher standard of minimum 60% marks in first
and second paper. Time of examination of first and second paper will be of three hours and
full marks will be of 150 marks. There will be two parts of the second paper and full marks
of each part will be of 75 marks.

3. After publication of date of the examination, desired officers will apply in
prescribed format to committee for inclusion in the examination through proper channel.
Format will be prescribed by the Committee.

4. Eligibility of passing in Hindi Noting and Drafting Examination prescribed by
the State Government as per necessity may be in conformity with the criterions determined
by the RAJBHASA Department.

20. Interpretation- If any doubt arises in respect of interpretation of any of the
provisions of these Rules, the matter will be referred to The Department of Sugar Cane
Industry the decision of which will be final after consultation with the Law Department.

21. Repeal and Savings— (i) All other relevant circulars will be deemed to be
repealed form the date of coming into force of these Rules.

(i1) Notwithstanding such repeal anything done or any action taken will be deemed
to be done or taken under these Rules.

(iii)Determination and execution of any kind of charge/punishment will be made in
conformity with provisions decided from time to time.

Syllabus
Appendix- 1
Subject —I- Laws relating to sugarcane Industries:-
@) Bihar Sugarcane (regulation of supply and Purchase) Act 1981.
(i1) Bihar Sugarcane (Regulation of supply and purchase) Rules, 1978
(iii))  Bihar sugar undertaking (Acquisition ) Act, 1985
(iv)  Industries (Development and regulation) Act,1950
W) Factories Act,1948
(vi)  Molasses control order, 1976
(vii)  Industrial Dispute Act, 1947
(viii) Cultivation of Sugarcane and Development.
Appendix- 2(I)
Subject-II- Evidence laws and Revenue laws
1. Bihar and Orissa Demand Recovery act
2. Indian Evidence Act,
3. Bihar Tenancy Act.
4. Bihar Land Reforms Act and
5. The General Clauses Act.
Appendix- 2(II)
Subject- I1I, Account- Part I
1. Introduction of account and Audit of Govt of India, (Second edition) published in 1940
with authority of Auditor General, Government of India- Part- 6,7,8,9 (only chapter-
from 138 to 164, 176, 179, 187 and 192) 10, 11, 13 to 19 and 27.
2. Bihar Treasury Code — Vol. 1 chapter 1 to 5
Subject- I1I, Account- Part I1
1. Bihar service code- chapters (only section 1, 7 and 8).
2. Bihar Treasury code- Vol. III
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Bihar Travelling Allowances Rules.

Bihar General provident fund Rules.

Bihar mansion Rules

Bihar Finance Rules Vol. 1 and Vol. 2.

(No. Establ.-02-13/1986-2159)
By Order of the Governor of Bihar,
DR. S. SIDDHARTH,
Principal Secretary to the Government.
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